IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,HYDERABAD BENCH
AT HYDERABAD. ‘

0,A.No.17/99.

Batwesn:

1.0.Neemkar.

2.0.V¥.5.%uryanarayana.

d.M.Mallanna.

4.0.5atyanarayana.

5.T.M.Ameer Basha.

6.K.R.Venkob Raga l
?GU.N-HEldt. “.w 'R AppliCantS-

And

1. Union of India represénted by its
Secretary, Rallway Board, Rail Bhavan,
New Delhie. '

2. Genaral Manager, South Central Railway,
Rail Nilgyam, Secundsrabad.

3. Chief Personnel Officer, South Cantral
Railway, Rail Nilayam, Secunderabad.,

4, Chief Engineer, Head Quarters 0Office,

South Central Railway, Secundergbad. Respandznts.
Coungel for the Applicants: sri G.V.Subba Rao.
Coungel for the Respondents: Sri MR, zDeMaraj. ~ ..
CORAM :

Hon'ble Mr. Justice D.H.Nasir,Vice-Chairman.
Hon'ble Sri H.Rajendra Prasad,Member {(A)

DRDER
(by Hon'ble Mr.Justice O.H.Nasir,Vice-Chairman)

Heard the learned counsel for the rival parties

at length, It em@rges from the submigsions made. by them
'as well as on perusal of the documents relating to
conditions of Eligibility for selection to Class Il Pus?s,

bfoduced by the learned counsel for the Respondents during

. the course of arguments, that the Scheme formulated By
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Reilyay Board's letter Nol.E(GP)90/2/156 datsd 10.6.1991
has nat come into force till today as is evident from
the lstter NU.P(GAZ)éU?/Engg/QB dated 30.,12.98 issued
by the Chief Personnel Officer, South Central Railuay,
Head Quarters Personnel Branch, Secunderabad wherein

it is stated "that the minimum qualification of a
Diploma or equivalsnt in the Engineering disciplins
concerned would come into force only after amendment

of thakrelaUant recruitment rules are issued, in

terms of Board's tter No.E(GP)90/2/156 dated 16.7.1996.
As such the restriction of diploma or equivalent for

Group ‘B* selection does not subsist nouw."

In view of the Scheme not having been
enforced till today, the relief claimed by the
applicants does not survive Por consideration by

the Tribunal at this stags.

The learned counsel for the applicanta,
therefore, fairly concedes that thare is no point
in pursuing this 0.A., and seeks permission to
withdraw the 0.A., uhich is granted.

The .0.A., is disposed of as withdraun.

No costs. ~
/JtO,LiL o

'___—--
H.RAJEND RASAD D.H.NASIR,J
Member{? VYice~Chairman.
Date: January 5, 1999 /ﬁ% )
Dictated in open Court. ?qg(

C.C.by 6.1.1999,

§ (B8.0) .
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